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BEFORE THE CENTRAL ADMINISTRATIVE RIBUNAL
BOMBAY BENCH, BOMBAY

0AL.NO. 46/94

- Shri Dwyarkanath Badrinarayan Somani ess ARpplicant
v/s.
Union of India & Ors/ ess PRespandents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande

Appearance

Shri S.P.Kulkarni
Advocate
for the Applicant

Shri S.5.Karkera

for Shri P.M.Pradhan
Advocate

for the Respondents

ORAL_JUDGEMENT Dated: 22.2.1994
(PER: N.S.D;%hpande, Vice Chairman)

This is an application challenging the orders
imposing damage rent on the applicant for occud%;icn
of Government quarters, The applicant was transferred
from Pune to Karad on ZG;TQTQQD and was in cccupation
of ths Government quarters Forra period beyond ths
permitted period of two months, The applicant made a
request for 2allowing him to continue to be in occupation
of the quarters for angther four months., Eviction
proceedings came to be taken against the applicant and
a notice under Section 4 of the Public Premises (Eviction
of Unauthorised Occupants) Act, 1971, The applicant's
grievance is that no noticeziequired under Section 7(3)
of the Public Premises (Eviction of Unauthorised Occupants)
Act was given to him. It is apparent that no order could

have been passed under sub section (1) or (2) without giving
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a notice as required under sub-section (3) before

assessing the daemages at use of occupation of premises.

2, In result, the respondents are directed not to
recover any damage rent without taking steps as required
under Section 7 (3) of the Act. The amount of Rs.100/-
towards damage rent which was recovered from him, uas

refunded te him after the said order was passed.

(M.S.DESHPANDE)

No order as to costs,
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